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BEFORE THE REG STRAR MR M K HANJURA

G vil Appeal No(s) . 9246/ 2014

M S PRAMOD TELECOM PVT. LTD. Appel | ant ('s)
VERSUS

STATE OF UP THRU. PRI NCI PAL SECY. & ORS Respondent ('s)

W TH

C. A. No. 9247/2014
C. A No. 9248/2014
(Wth InterimRelief and Ofice Report)

Date : 04/09/2015 This appeal was called on for hearing today.

For Appell ant(s)
Rohit Kumar Singh, Adv.

. Abhi nav K. Mal ik, Adv.
Ravi Prakash Mehrotra, Adv.

M

Ms. Poli Kataki, Adv.
For Respondent (s) M
M

UPON hearing the counsel the Court made the follow ng
ORDER

The office report is that Ld.counsel for the appellant has
failed to file the statenent of case within the period stipulated
in the order dated 01.07.2015 of this Court. Ld.counsel for the
respondent shall be at liberty to file the statement of case within
the period stipulated in the order dated 1.07.2015 of this Court.
List the matter again on 06.11.2015.
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